CENTRAL ADMINISTRAT IVE TRIBUNAL, JABALPUR BENCH
- CIRCUIT COURT SITTING AT BILASPUR
Original épplication No. 1022 of 2004
Bilaspur, this the 25th day of November, 2004

Hon'ble Shri M.P. Singh, Vice Crairman
~Hon'ble Shri Madan Mohdn, Judicial Member

&shok Singh, S/o. Shri Kailash

Singh, aged about 40 years, Ex-Casual

&ngman, Under CPWI, SEC Rlwp. Anuppur,

residing at s Shanti Nagar,

Bilaspur. ) ees Hpplicant

(By Advocate - Shri Be.P. Rao alongwith Mr. Nair)
Versus |

1. Union of India, through the
General Manager, =outh Egzst Central
Railway, Bilaspur Zone, G.M. Office,
PO 3 Bilaspur, Tehsil & District
Bilaspur (CG).

2, The Sr. Divisional Personnel Off:Lcer,
South Egst Central Railway,
Bilaspur Division, Bilaspur, Tehsil &
District s Bilaspur (CG).

3. The Chief Permanent Way Inspector,:
South Bast Central Railway, Annuppur,
Tehsil & District s Shahdol (MP)e. ... Respondents
OR DER (Oral)
By M.P. Singh, Vice Chsirman =

By £iling this Original Application the applicant is

Seeking relief for direction to the respondents to dispose
of the applicant’s 'represent;at-ion dated 23.4.1993 and

17.9.2004 (Annexure A-3 & Annexure A-4 respectively).

2. The brief facts of the case are that the applicant
was working as Daily Wager at different places with the
respondents Railways durw=ing period from 1984 -to 1‘;3%- His
services his been dispensed with by the respondents, He has,
therefore, submitted representations to the respondents in

this regard.

3. Heard the learned counsel for the applicant.
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4, In the circumstances, we deem.!‘fit appropriate to direct
the respondent No. 2 i.e. Senior Divisional Personnel

and decide
Officer, Bilaspur Division to considerdthe repreSentat_ion
dated 23.4.1993 and 17.9.2004 (Annexure A-3 & Annexure A4
respecti\}ely) of the applicant, by passing a Speaki_ng,
detailed ahd_ reasoned order within a period of three months
from the date of receipt of a copy of this order. We do so
accordinély. The applicant is directed to send a copy of
this order as well as the copy of the petition to the

tespondent No. 2 immediately.

S, Accordingly, the Original Application stands disposed

of at the admission stage itself.

(Mada(i%hown) ' (M %)

Judicial Member Vice Chairman
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